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Central Administrative Tribunal
Principal Bench: New Delhi

;  ■ , OA No. 1125/99

New Delhi this the 10th day of February, 2000

Hor/kle Mr. Justice V. Rajagopala Reddy, VC (d)
,tHoh/S^e Mrs- Shanta Shastry, Member (A)
^iT#i:$^n.ti Kanj ilal
s/d li'te Lalit Mohan Kanjilal -

■ R/b ;:0arigu 1 y ■ Bagan Govt .// Qu rs. B1 ock No. 16,
PlaK No. T-7. Calcutf::a"7Q0047 .
arrd-.bn behalf of all-other central Govt. Pensioners.
/  ...Applicant
.■/Nope/for applicant.):; : ■■ 7 .

 ;■ Versus ;

-union of India,
7 g;;through Secretary, , j;; : ■

/::Ministry of Personnel, Publid Grievances and
./pbTision, Govt. of India, :New:.Delhi-110001-

2 t he ■ C ha i rrnan , Rail way Boa rd,
Ministry of Railways, Govt. of India,
Rtail Bhawan, New Del hi-110001.

;:,{By Advpcate:' Shri; V^S.R. Krishna)
•t. ■ • ■ • • " .

kJ" k' k ■ QBOER_(fijrMl
Reddv^ J^~

.Respondents

> "■ •

■ -ty'^ None , appeareid 'for the applicant on the last

'  ■;;;l!"-t)^ve;ral.' occasion?!. V./

" /r; 2. However, the o/fice has received a letter

dated 21.1.2000 stating that the applicant is unable to

... V , .come and'that the case may be disposed-of on merits in
■ ' " ' • ■ ■ ■ ■ ,

t;his .absence. ' ' -

N  ■/./ ■ ■ ■' ■;

t"' ■. 3. This IDA is in the nature of public

■  vtnterestf^p litigation. The applicant is a retired

■  -Central Government servant. His so|e grievance is that

t, the Railway passes are being given only to the railway

■ r . . servants but not to the other Central Government

'  employees and thus this benefit is discriminatory as

' » 7'-V,.h4',
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0.,, viclative of the Article 14 and 16 of the Constitution.
;f|ih -the counter, it is stated that the condition of

°  %vinrTrails passes even after retirement is the
■  of service for the Railway Servants only and

that tihe same is rnot: contained in the conditions of
service of all the Cenfe'al Government employees.

4. Rule-9 (1) of the Gj^lway Servants (Pass)
•! !V;v_;;V

■Rules, says that a post re-feirement complimentary
■  pass■may be issued to a railway servant after retirement
.  . ■OP after he ceases to be a railway; servant; and tlie

^  ̂ -.Vibfte^ry- , . of railway servants, the circumstaces and the
con.tlOn'ii^ip subject to which a pass under sub-rule (1)

were prescribed in Schedule IV.

'  5. It is thus clear that as per the conditions

■' ' :c4 .service of the railway servanti and the Railway
- i'S^er'ianti (Pass) Rules, 1986 even the retired servants are

■' ■eidtitled for free pass'.,. . The Railway Servants, though

■ ■.yvTi'' they.-^are . Centra:! iGovdrnmeht servants, can be said to
class from the general

pati-egory of Central Government ' . servants aif^ their

functions and responsibi1ities■differ from the functions

.  , of other Government employees, '-the Railways had framed

TU the rules stipulating their conditions of service which

contain a special provision for issuing passes,

."i'i Accord!h,g.!y\:p.thfe;-. retired-Railway employees were allowed

the passes;; ■ Unless the rules are challenged as

■  • -di'scriiTii'n.atg.fy" the facility of 'Passes' cannot be held

•as discriminatory.
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6. In view of the above, it cannot be said

that there is discrimination in not providing the
railwasz ' pass to the ' applicant and other Central
Government" employees,:,jln';|(iese circumstances, we do not
find' any violation of" Artple-14^and Ifc in this case.
The OA is without susbstance'T :

7. The OA is accordingly .dismissed. No costs.
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;(NrS. Shanta Shastry)
t  ■; Member (A)

(V. Rajagopala Reddy) J
Vice-chairman (J)
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